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1 General Information
Digital Cours ¢ Green Initiative of Indian Judicianhas been developed to make court
paperless/digital with ease to view cafiles/documents while sitting at home. Judges can view
all the caseelated pleadings, chargesheets, court orders etc of both civil and criminal cases
which aims at making the coupaperless.
Key Features
U Facility to monitor the pendency and disposal of cases
U Provision for document viewing
o View eFiled cases
o View Chargesheets
o View Interim Orders/Judgments
o Digitize existing documents in pending case and upload for fustieeving
U Auto-downloading documents, viewing for single case or cdiste
U Annotations, highlighting and editing facilities using ojseurce tool
U Integrated with JustlS mobile app
o For single sign on
o0 To view important case marked through JustlS mobile app
U Facilities to view pendency/disposal/brieése

TheDigital Court$as following two components:
1 Digital Courtsveb portal
9 Digital Courtglesktop app

Majority features are common for both the components. Howeu@igital Courtsveb portal
has facilityto upload case related documenésd Digital Courtslesktop apphas facility to add

annotations.

The documentwill cover thelnstallationsteps and detailed functionality of the Desktop App
and Web Portal
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2 Digital Courtdnstallation Steps

2.1 Installation Flowchart
The below diagram illustrates the installation steps@agital Court®n the local machine.

‘ Login in eCourts App Store
and cownload DigitalCourt.zip

@ (either for C drive or D drive)

\ 4

‘ Save irrespective drivedC\€ or dD\¢)
and

Q Extract inthe same Drive

\ 4

‘ Open directory
and

‘ Run check nodejs.bat

No Install
nodejs

Isnodejs
installed?

- ©

To open Digital Courts app, click ¢
cstarte file (batch file) inthe e
application folder

\ 4
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2.2 Installation Steps
1 Login into the eCourts app sto(ettps://justis.ecourts.gov.in/appstorg/

Login

Jo Code

Enter Jo Code Send OTP

oTP

Fmter OTP
egz8rr | o

egzdrr

26y ERARAGE €/ 2 dzNT ©T A LI 06 Silk fiokh @CHUrE 8pNdtdre R NRA O ¢
YR al @S Ayi2 (KSDED2 NNBAAS2y RAYy 3 6da/ ¢ 2N 4

JustIS Download

JustIS 3 JustIS
Mobile App ‘ Mobile App

= Digital Courts

1 wA3IKG ObiteiOdurtzagy Fay R @ftracChire 2 y2 LE AVRindows T2 NJ
Ot A Oshowargre aptions | Y Rexfiakt®efeé a2 LIGA 2y 0 ®
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T / t A OthecR yiodejs.bat FAE SP Ly Ol ®Ser dtep BbdRj€is Ay adl
installed¢ YSaal3asS gAaff | LILISI NI

Nodejs is checking or installing ...
C:\Program Files\nodejs\node.exe
nodejs is installed

Press any key to continue . . .

1 If nodejs is not installed, installation window opens. Follow the steps below to install
the nodejs.
a. Click on next button

Nodejs is checking or installing ...
INFO: Could not find files for the given pattern(s).

Welcome to the Node.js Setup Wizard

n \' d c The Setup Wizard will install Node.js on your computer.

Cdn(el
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b.tfSIFasS OKSO]l dal OOSLIi GKS G4SN¥xa Ay fA0S

Nodejs is checking or installing ...
INFO: Could not find files for the given pattern(s).
5 |

End-User License Agreement

Please read the following license agreement carefully n 0 d c

Node.js is licensed for use as follows:
Copyright Node.js contributors. All rights reserved.

Permission is hereby granted, free of charge, to any person obtaining
a copy of this software and associated documentation files (the
"Software"), to deal in the Software without restriction, including
without limitation the rights to use, copy, modify, merge, publish,
distribute, sublicense, and/or sell copies of the Software, and to
permit persons to whom the Software is furnished to do so, subject to

tha fallawina randitinne:

Dccept the terms in the License Agreement

Print Cancel

c. Click on next button (Destination Folder)

Nodejs is checking or installing ...
INFO: Could not find files for the given pattern(s).
- |

Destination Folder

Choose a custom location or dlick Next to install.

Install Node.js to:

C:\Program Files\nodejs\,

Change...

Cancel
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d. Click on next buttorfCustom Setup)

Nodejs is checking or installing ...
INFO: Could not find files for the given pattern(s).

Custom Setup

Select the way you want features to be installed. n \' d c

Click the icons in the tree below to change the way features will be installed.

Install the core Node.js runtime

2-] corepack manager (node.exe).

2| npm package manager

-] Online documentation shortcuts

+-2-| Add to PATH

This feature requires 57MB on your
hard drive. It has 1 of 1 subfeatures
selected. The subfeatures require
12KB on your hard drive.

Disk Usage Cancel

e. Click on next buttorfTools for Native Modules)

Nodejs is checking or installing ..
[NFO: Could not find files for the given pattern(s).
b |

Tools for Native Modules

Optionally install the tools necessary to compile native modules. n 0 d c

Some npm modules need to be compiled from C/C++ when installing. If you want to be able to
install such modules, some tools (Python and Visual Studio Build Tools) need to be installed.

Automatically install the necessary tools. Note that this will also install Chocolatey. The script
will pop-up in a new window after the installation completes.

Alternatively, follow the instructions at https://githut
install the dependencies yourself.
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f. Click on install button

Nodejs is checking or installing ...
INFO: Could not find files for the given pattern(s).

Ready to install Node.js ﬂ \' d c

Click Install to begin the installation. Click Back to review or change any of your installation
settings. Click Cancel to exit the wizard.

® Install

g. Click on finish button

Nodejs is checking or installing ...
[NFO: Could not find files for the given pattern(s).

Completed the Node.js Setup Wizard

Click the Finish button to exit the Setup Wizard.

node

Node.js has been successfully installed.
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h. Close the command prompt.

Nodejs is checking or installing ...

[NFO: Could not find files for the given pattern(s).
hodejs is installed

Press any key to continue . . .

f To start theDigital Courts: LJLJz Of AO0]1 2y GKS daadl NIég FAft
NBaLISOGAGS RNB@GS{ SHMIBPSNI alill NIAy3d O2YYI YR LJ
then application window will be opened. Upon completion of work on application,
close command prompt window tog the server.

Nev
New
R
M pk
3
w " inde
. W 0
o4 B
T
9 Mu Y
I8 Pictu t
Qvdeos |  Samppshe
e Acer
= New Vol
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@ Digital Court o

File Edit View Window Help

.w Digital Courts

2]

Welcome
Judicial Officer Code:

Judicial Officer Code

Password/PIN:

Enter password/PIN

& Comnditions | eCommittee Supreme Court of India © 2022 . All Rights Reserved.

1] Version :11.0 Disclaimer NK%"
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3 Desktop App

The desktop app can be used in online or offline mode. Some of the facilities spehdecy
monitoring, dashboards are not available in the offline mode

Functionality of Desktop app is explained below.

3.1 Log in to theapp
The Judge can leaig into the system using JustlS app-logredentials.
[ JEm

File Edit View Window Help

m Digital Courts

24

Welcome
Judicial Officer Code:
Judicial Officer Code
Password/PIN:

Enter password/PIN

Terms & Comnditions | eCommittee Supreme Court of India © 2022 . All Rights Reserved.

1] Version 1.0 Disclaimer ch "2-.1:-:::.

3.2 Dashboard
Upon successful login, the dashboard is visible on the home page.
The following menu options arevailable in the system. The menu options can be accessed on
the left side of the dashboard.
1. Dashboardc Overall status of the cases
2. Paperless Court Enables searching of individual cases and viewing of all the uploaded
documents
3. QueryBuilder ¢ Enables search / list cases based on different combinations of various
criteria
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File Edit View Window Help

sox
Dashboard
& Paperless Court

Query Builder Alerts

Todays listed

Hi 8

Civil Criminal Total

Pending

deg €33 455

Civil Criminal Total

ek
(0} Disposal in this month

g 3 5

Civil Criminal Total

Version :1.0

@ Dashboard i= Cause List @ Pending

@ Disposed o Imp Case

Undated cases
2] n
o u
Criminal Total
Ready/Effective
nm
o8
Criminal
Contested
mn
u

Criminal

@ Briefcase il Calender

iy 0 i
Q Institution in last month Received by transfer in
Lass last month

i3 B 3 o M

Civil Criminal Total Criminal

;Q Unready/Ineffective Delay Reasons
~
MS @5 278 8
Civil Criminal Total Criminal Total

—I— Uncontested

= 3 5

Civil Criminal Total

The home page has seven tabs listed. They are:

Dashboard
Causdist
Pending
Disposed
Imp Case
Briefase
Calendar

No g~ wDhpRE

3.2.1 Dashboard

The dashboard provides single view snapshot of cases for the jiedmils are available for
each dashboard category by clicking on the respective buttdhs.countsof listed, pending,
disposed, undated, delayed, transferred cases arailable on the dshboard. Theounts of
cases aresegregated into civil and criminal along with the total number of cases.

Dashboardprovides a quick glance of the performance of the court atiabreby helps in
prioritising tasks for effective justice delivery.
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& @ Dashboard = Cause List @R Pending @B Disposed o Imp Case & Briefcase i Calender

Alerts
biid Ry - - - A—;
i . Institution in last Received by transfer in
o—p Todays listed 0 Undated cases month m |ast month
i i cl o O o o id ic = o 54
Civil Criminal Tatal Civil Criminal Total Civil Criminal Total Civil Criminal Total
E i Pending 1_,9 Ready/Effective 1 _,9 Unready/Ineffective (‘ ; l) Delay Reasons
= = =
gkg  gks 52N 8o 2 Hil ne M = ek 3B ZBM
Civil Criminal Total Civil Criminal Total Civil Criminal Total Civil Criminal Total
L .
Disposal in this month « Contested —l— Uncontested
0 —
=) i =] n 0 N ! | c
Civil Criminal Total Civil Criminal Total Civil Criminal Total

Version ;1.0 Disclaimer

3.2.2 Causelist
In the Cause List tab, theatb-wise cause list is displayed. Details of all the scheduled cases are
also available for revieviLhe urgent cases are pinned to the top of the page.
The user can see the cause list as per Establishment, Court and Cause List Date. The details for
O2dzNIia dzy RSNJ 6 KS WdzZRISQa 2dzZNAARAOGAZ2Y NS | OO0
1 Select Establishment, Cowand Date.
9 Click on civil or criminal button to view respectause list.
1 Click on the Refresh button to update the data.
By default the cause list displays 100 entries. The user can change the view to 10 or 20 or 50
entries as well.

Page |13



Digital Court End user manual

@ Digitsl Courts - o >

File Edit View Window Help

@ Dashboard @ Pending @ Disposed o Imp Case @ Briefcase Ml Calender

Establishment | District and Sessions Court... * Court 1-District and Session Judge ¥ Cause List Date 16-11-2022 m
District and XXX MXMHNX

District and Session Judge

Show | 100 v | entries Search:

Sr No Cases 4 Party Name $ Advocate ] Documents List #

Matter Relating to Hearing Of Interim Application
1 RCS A/124/2022 Prabhjoutkour Vs Nisha RISHI GUPTA Vs RAMDAS GUPTA
Miscellanceous matters not defined otherwise

2 EX MIC/1/2017 Heeralal Vs Afzal RAJENDRA KUSHWAHA
3 EX MIC/10/2020 Hukumchand Vs Mahesh SHANTILAL PATEL
4 RCA/49/2022 Narayan Vs JAGADEESH SURESH KUMAR TIWARI
Matter Relating to Recording of Evidence in Civil
5 MACC/29/2020 Sunil Naganpure Vs Umend Singh @ Chotu MANOJ BHANUPRIY
[] MACC/30/2020 Punamchand Naganpure Vs Umend Singh & Chotu MANOJ BHANUPRIY Vs MANOJ BHANUPRIY
7 MACC/38/2021 ket Dircr Gatnion) Gulbba: Dl Ve Aarcad Sheskiy SHAIKH HAFEEZ QURESHI
1] Version :1.0 Disclaimer ﬂ!c Ifrstes

For eachcase, the user can click &fiew Files to see the relevant case files. The types of files
that can be accessed are:

1 EFiled documents

1 Chargesheet

1 Order/Judgement

| @ Digitsl Courts - o *

File Edit View Window Help

Establishment District and Sessions Court, K... ¥ Court 1-District and Session Judge  ~ Cause List Date 16-11.2022 m

District and Sessions Court, Khandwa

District and Session Judge

Show | 100 V\ entries Search:

Party Name Advocate v

Matter Relating to Hearing Of Interim Application
1 RCS Af124/2022 Prabhjoutkour Vs Nisha RISHI GUPTA Vs RA Uploaded I
Mi matters not defined o x 2

Show| 50+ | entries Search

Case Pleadings
2 EX MIC/1/2017 Heeralal Vs Afzal RAJENDRA KUSHW I
1 BCA 26 2022 Sevakram vs state @
3 EX MIC/10/2020 Hukumchand Vs Mahesh SHANTILAL PATEL I
. BCS A 125 2017 Sevakram vs state_file A__for RCA 26 2022
4 RCA/49/2022 Narayan Vs JAGADEESH SURESH KUMARTI' © @ |
BCS_A_125 2017 Sevakram_vs state_file Al__for RCA 26 2022
Matter Relating to Recording of Evidence in Civil S
i MACC/28/2020 Sunil Naganpure Vs Umend Singh @ Chotu MANOJ BHANUPRI ,  RCS_A_125 2017 Sevakiam_vs_state_file C1__for RCA 26 2022 19-03- I
L]
& MACC/30/2020 Punamchand Naganpure Vs Umend Singh @ Chotu MANOJ BHANUPRI 5 BCSA125 20107 Sevakiam.vs state_file C2__far BCA 26 2022
7 MACC/39/2021 Sakshi Dhope Gaurdian Gulabbai Dhope Vs Amzad Sheikh SHAIKH HAFEEZ QU
Final Hearing / Final Argument Matters Showing 1to 5 of 5 entries
8 RCA/26/2022 Sevakram Patel Vs Collector By State SUBHASH CHAND NAGOCRI Vs RAM SEWAK VERMA
Version :1.0 Disclaimer 5 | ;;_ E"mréf‘v:x-

A Newly synced files and downloaded files are distinguished by relevant icons to aid access to
JudicialOfficers

A Already viewed files are shown with@ icon
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Once the file is opened, it opens in the Okular Tools which has multiple options for annotations.

I 200503004122009_2.pdf - Okular 3 X
file View Edt Go Bookmarks Tools Settings Help

&) prowse | A] Textselection v 5 Yellow Highlighter v/ 1 fla2. N7 ¥ Zoomout | Ftwidth ~ | [} ZoomIn

=

Thumbnails

Civil Suit No. 412/2009
Kashinath Jadhav & ors. vs. Anjanabai Ghule & ors.

ORDER BELOW EXH. 153
(CNR No. MHPU03-000610-2009)

Plaintiff No. 1 and defendant No. 2(2) are present before

the Court along-with their respective advocates. The parties present
before the Court identified by their respective advocates. Defendant No.
2(2) represents as a power of attorney holder of defendant Nos. 2(1),

2(3) and 2(4). The deed of power of attorney dated 12/04/2018 is filed

2 on record along-with Exh. 155. The record shows that, defendant Nos.

Adding Annotation
Paperless court provides multipnnotation optionsfor Judges to digitally read and provide
comments on case file¥here are multiple annotation tools available on the portal:

1. Highlighter 6. Label

2. Underline 7. Squiggle

3. Strike Out 8. Typewriter
4. Inline Note 9. Pop up note
5. Freehand Line 10. Shape

There are multipleformatting options available for each of the annotation type where the
option is to choose:

1. Color

2. Thickness

3. Transparency

4. Font
Note ¢ Thisfacility is available only in desktop app.

Page |15



Digital Court End user manual

__ iy
».u,yv%luriluga v0v<-
T

=
In case the toolbar is notisible, click on settingstoolbars shown, and check the required

annotation tool bar.

Highlighter

The tool provides facility to highlight any text of the document. Various colour and
transparency options are available.

I 200503004122009_1.pdf * - Okular B 200503004122009_1.pdf * - Okular
File View Edit Go Bookmarks Tools Settings Help File View Edit Go Bookmarks Tools Settings Help
B Jeome A] TextSeedion ~ 5 vellow Highighter Bl | M Bowse  A] Text Selection =3 Vellow Highlighter ~
Zuvsrmos /-9 E@a oA |Zuusimoa o [Znafa = w
"2 | —-— W Fed = —
AL B omree B al0l= % 0%
Thumbnails g 20%
[ veltow Thumbnails
S v B 30%
[ Green Search, v
[ yon W 0%
.Elue .50%
B Magenta W 0%
[] white g W o
W Gray | B W EN
I Block | ELS
/' Custom Color_.
[Permee | OW % }as
Il 200503004122009 _1.pdf * - Okular - a x
File View Edit Go Bookmarks Took  Settings Help
Bl | {7 sowse A] TextSelecion v =/ vellow Highilghter 1 |of 3 [¥] zoomout | Atwidth ~ L7} ZoomIn
LU YU SLBEBOS A A9y =018 06 A w2 (]
¢ 0 =
Thumbnails

: ORDER BELOW EXH. 82 IN SPL. CIVIL SUIT NO. 412/2009 :

Perused application filed by the plaintiff{AENERIS
stage, the matter is for the evidence of the plaintiff and along with

(ENAHARCRSXARNAONMANCHIER) the plaintiff has filed said
application Exh.82 with list and the documents upon which the

plaintiff is relying.

As per the contention made in this application, the plaintiff

is submitting affidavit in chief and the original documents of

i LRI T | 1 1 ETE R £1.a a a a

Page |16



Digital Court

End user manual

Underline

The tool povides the option to underline the text using different
transparency can also be varied.

available colours. The

W 200503004122009_1.pdf - Okular
W 200503004122009_1.pelf - Okular File View Edit Go Bookmarks Tools Seftings Help
File View Edit Go Bookmarks Tools Settings Help
{7 Browse  A] Text Selection =/ Yellow Highlighter  +
Bl | {7 eowse A] TeaSeleion v = Yellow Highiighter
. 2ilysimeevev=0a0n =
= @ & 6 A — ™
= ; ¢ 0 = -
20%
W orange Thumbnails .
0%
[ vetlow Search. v ’
0%
M Green LR
.Cyan .50%
H ele N 0%
Il Magenta W 0%
[ white t W s0%
[ Gray | S
I slack ® W o0%
# Custom Color...
W 200503004122009_1.pdf * - Okular - a *
File View Edit Go Bookmarks Tools Settings Help
Bl | {7 oowse  A] TextSelection v = Yellow Highlighter A |1 |of 3 N ¥ zoomout | Atwidth ~| 7] ZoomIn
L2 U U SLEDOS /A9 =4 06 A & £ Q

B e 0 =

: ORDER BELOW EXH. 82 IN SPL. CIVIL SUIT NO. 412/2009 :

Perused application filed by the plaintiff. At this

stage, the matter is for the evidence of the plaintiff and along with

plaintiff is relying.

the affidavit of examination in chief, the plaintiff has filed said

application Exh.82 with list and the documents upon which the

As per the contention made in this application, the plaintiff

is submitting affidavit in chief and the original documents of
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Squiggle

The tool provides the option to squiggle the text using different available colours. The
transparency can also be varied.

W 200503004122009_1.pdf - Okular I 200503004122009_1.pdf - Okular
File View Edit Go Bookmarks Tools Settings Help File View Edit Go Bookmarks Tools Seftings Help
Bl | {Bowse  A] Tot Selection ~ 57 Yellow Highiighter Bl | eowe A] TedSeection v 7 Yellow Highighter
: o=@ o A - = =
LZULEGSLEO &/ -9 Sggs 6 A zlusrmog  vev [ =0a@n =
o = M Red = 10%
& N E H crange &2, 0 = "
Thumbnails o oo
] vellow Thumbnails
Search "4 L ElS
B Green Search v -
40%
.Cyan
M elue L E
B Mogenta I o0x
[] white | RS
B Gray | S
I Black | EuS
# Custom Color... @® [l 00%
B 200503004122009_1.pdf * - Okular - a *
File View FEdit Go Bookmarks Tools Seftings Help
lﬂ| {7 Browse | A] Text Selection = Yellow Highlighter - N1 of 3 N [¥] Zoomout  Frwidth ~| 7! ZoomIn
2 UM SLECSE /9 S8 0 A % 2 o
e 0 =
Thumbnails
Search v

: ORDER BELOW EXH. 82 IN SPL. CIVIL SUIT NO. 412/2009 :

As per the contention made in this application, the plaintiff

is submitting affidavit in chief and the original documents of

Jaicle sl H 1 das ta £lad "] ] A s s
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Strike Out

The tool provides the option to strikeout the text using different available colours. The

transparency can also be varied.
[l 200503004122009_1.pdf * - Okular Il 200503004122009_1.pdlf * - Okular
File View FEdit Go Bookmarks Tools Settings  Help File View FEdit Go Bookmarks Tools Settings Help
B | {7 sowse  A] TextSelection = Yellow Highlighter B | {7 oowse A Textselection v 7 Yellow Highlighter
zuuslrmoe oy =@ 6 A zuuslrmoe v =0a@n =
e 0 E W red e 0 = s |
E— [ Orange - —= e 20%
umbnatis Thumbnails
| = [[] vellow : . mg s
[ Green E B %
:;wn .50%
lue =y
.Magenu
] white 0%
W Gray 0% I
B Black M oox
# Custom Color... ® W roox
[l 200503004122009_1.pdf * - Okular - a x
File View Edit Go Bookmarks Tools Settings Help
B O oowse A] Tetseleion ~ L velow Highlighter 1 of 3N £¥] Zoomowt | Ftwidth ~ 7! ZoomIn
L UM SILBEBE& -9 S L& 6 A % £ (]
e 0 E
Thumbnails
arch. v

: ORDER BELOW EXH. 82 IN SPL. CIVIL SUIT NO. 412/2009 :

Perused application filed by the plaintiff. At—this

- is-fortl id f-the-plaintiff-and-al it
the—affidavit-of examinmation—in—chief; the plaintiff has filed said
application Exh.82 with list and the documents upon which the
plaintiff is relying.

As per the contention made in this application, the plaintiff

is submitting affidavit in chief and the—origimat—documents—of

S PN PRPS P alunnder bane £lad ae A ned an A ie en
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Type writer

The tool provides the option add additional text in the document.

]
File View FEdit Go Bookmarks Tools Settings Help
& prowse  A] TextSelection v~ 5 Yellow Highlighter N1 o 3 N [ zoomout | Frvadth v | £7] Zoom In
LUV SLBECS /-9y = Lé oA %2 <]
¢ 0 =
Thumbnails Il New Text Note - Okular ? X
Search v Text of the new note:
& Dummy text
[ | SPL. CIVIL SUIT NO. 412/2009 :
n filed by the plaintiff. At this
sta © cacs | ce Of the plaintiff and along with
the amaavic-orexammanon-m chief, the plaintiff has filed said

application Exh.82 with list and the documents upon which the
plaintiff is relying.
As per the contention made in this application, the plaintiff

is submitting affidavit in chief and the original documents of

laiale sl a 1 A 1. £1.4 A A A la &

M 200503004122009_1.pdf * - Okular - ] p4
File View FEdit Go Bookmarks Tools Settings Help
B | {Voowse A] TetScledion =37 Yellow Highlighter / 1o 3 [¥] Zoomout | Fewndth v [7] ZoomIn
2 UM SLEO S/ -9 =086 06 A | & £ <)
g L =

Thumbnails
search v

.R_DER BELOW EXH. 82 IN SPL. CIVIL SUIT NO. 412/2009 :

Perused application filed by the plaintiff. At this Dummy text

stage, the matter is for the evidence of the plaintiff and along with

the affidavit of examination in chief, the plaintiff has filed said
application Exh.82 with list and the documents upon which the
plaintiff is relying.

As per the contention made in this application, the plaintiff

is submitting affidavit in chief and the original documents of
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Inline Note

The tool provides the option add a short note/comment for the selected text.

W 200503004122009_1.pdf * - Okular - fa] ®
File View FEdit Go Bookmarks Tools Settings Help

Bl | {7V eowse A TetSelection v =/ vellow Highlighter 1| of 3 v [¥] Zoomouw  mewadtn v | 7 ZoomIn
2uusiLBlre YO = 80 A | xR [
= P Inline Note + |
ZIOE [l =
Thumbnails mm
Search v
RDER BELOW EXH. 82 IN SPL. CIVIL SUIT NO. 412/2009 :
Perused application filed by the plaintiff. At this
ze, the matter is for the evidence of the plaintiff and along with
the affidavit of examination in chief, the plaintiff has filed said
application Exh.82 with list and the documents upon which the
plaintiff is relying.
As per the contention made in this application, the plaintiff
is submitting affidavit in chief and the original documents of
B 200503004122009_1.pdf * - Okular - =] *

File View FEdit Go Bookmarks Tools Settings Help

B | {Voowse A] TetSelection ~ =7 Yellow Highlighter ~ Al o3 WV ) zoomowt | Fewadth | [ Zoom In
L2 U U SLEPL /79 =018 0 A |x 2 o
Bl e 0 =

Thumbnails

Search.. o | [dummy text

: ORDER BELOW EXH. 82 IN SPL. CIVIL SUIT NO. 412/2009 :

Perused application filed by the plaintiff. At this

stage, the matter is for the evidence of the plaintiff and along with

the affidavit of examination in chief, the plaintiff has filed said
application Exh.82 with list and the documents upon which the
plaintiff is relying.

As per the contention made in this application, the plaintiff

is submitting affidavit in chief and the original documents of
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Popup Note

The tool provides the option add a popup note in the document.

Wl 200503004122009_1.pdf * - Okular
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Perused application filed by the plaintiff. At this

ze, the matter is for the evidence of the plaintiff and along with

the affidavit of examination in chief, the plaintiff has filed said
application Exh.82 with list and the documents upon which the
plaintiff is relying.

As per the contention made in this application, the plaintiff

is submitting affidavit in chief and the original documents of

W 200503004122009_1.pdf * - Okular

File View FEdit Go Bookmarks Tools Settings Help

Bl | Jsowe Al

v 3 fighlig v 1o 3 N ¥ zoomout | Ftwidh v [} Zoom In
LULVNSLBEBBESE 2 Y9y ZI1a& oA %2
= 2=
Thumbnails
v v

(iR

: ORDER BELOW EXH. 82 IN SPL. CIVIL SUIT NO. 412/2009 :

Perused application filed by the plaintiff. At this
stage, the matter is for the evidence of the plaintiff and along with
the affidavit of examination in chief, the plaintiff has filed said
application Exh.82 with list and the documents upon which the
plaintiff is relying.

As per the contention made in this application, the plaintiff

is submitting affidavit in chief and the original documents of
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Freehand Line

The tool enables user to use freehand line to highlight content.
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: ORDER BELOW EXH. 82 IN SPL. CIVIL SUIT NO. 412/2009 :

Perused application filed by the plaintiff. At this
stage, the matter is for the evidence of the plaintiff and along with

the affidavi
application Exh.82

of examination in chief, the plaintiff has filed said

ith list and the documents upon which the

plain etying.
As per the contention made in this application, the plaintiff

is submitting affidavit in chief and th
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Shape

The tool provides option to insert various shapes available like arrow, straight lictangie,
ellipse, and polygon.
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: ORDER BELOW EXH. 82 IN SPL. CIVIL SUIT NO. 412/2009 :
Perused application filed by the plaintff. At this
stage, the matter is for the evidence of the plaintiff and along with
the affidavit of examination in chief, the plaintiff has filed said
application Exh.82 with list and the documents upon which the
plaintiff is relying.
As per the contention made in this application, the plaintiff
is submitting affidavit in chief and the original documents of
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: ORDER BELOW EXH. 82 IN SPL. CIVIL SUIT NO. 412/2009 :

'_—_9 Perused application Ifiled by the plaintiff. At thisl

stage, the matter is for the evidence of the plaintiff and along with

the affidavit of examination in chief, the plaintff has filed said
application Exh.82 with list and the documents upon which the

plaintiff is relving.

As per the contention made in this application, the plaintiff
is submitting affidavit fin chief and the of
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Label

The tool provides option to add various labels/ stamps in document.
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Annotations Example
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3.2.3 Pending
The dashboard gives all the pendency related data. The data is available in grid form as well as

graphical form. Additional filters of case type and case category are provided for deeper
analysis.

@ Digrtal Courts
File Edit View Window Help

@ Dashboard  i= Cause List

120
%0
o
-
o e
& & &

s &
a Version 1.0 Disclaimer

@ Digita! Courts - o x
File Edit View Window Help

" District and 5... ¥ 1-District and... ¥

@ Dashboard = Cause List @ Disposed o Imp Case & Briefcase i Calender

mmm @ Age Age Wise Pendency (=] iE)  Delay Reason

a1 Vears Bas
Ti03Vesrs  pumm
w [ e
Sta10vess |
R 101020 Vears
S wEan
Above 30 Vears
Cil Sut l c s e P @
o~
Wisc v Apppeal .
2z 2021 2020 201 20 2007 2015 20

n Version :1.0
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3.2.4 Disposedashboard
The dashboard provided disposed cases data under different categories. All the facilities are

similar to Pending dashboards.

@ Digital Courts
File Edit View Window Help

205

@ Dashboard

01-01-2022 To

16-11-2022

Mac G -
Civil Suit I
Cat Appeat -

BN 0 .

i= Cause List @ Pending @ Disposed & Imp Case & Briefcase il Calender

CISECRL R =

Time to Disposition

88 5§ 88

I.III.
1] --

A ae

-

1-District and... ~

WO SIS T ST DT e

o LA
Mise Civ Apppeal
et [ e
£ fam . I
Act E Nature of Disposal . ia
100 &
] B
o« @
a0 0
20 »
n — — -
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3.2.5 Imp Cases

All the cases, which are marked as important in the JustlS mobile app, are trisiigh this

tab.

@ Digital Courts
File Edit View Window Help

2ox

Districtand ... 7

1-District and ... ¥

@ Dashboard = Cause List @ Pending @ Disposed & Briefcase i Calender
Imp Cases
SrNo Case No/Disposal Date Party Name
District and Session Judge
BCA/47/2018
1 01-01-1970 Vishnubai Vs Jagdish Prasad
RCS A/54/2018
P Moh: A
2 01-01-1970 remnarayan Vs Mohmmad Ayyub
3 MACC/147/2018 Mohsin Kien Vs Prash
01-01-1970 chsin Khan Vs Prashant
MACC/186/2018 . N
4 01-01-1870 Pratik Vs Jamnabai
Showing 1 to 4 of 4 entries Previous 1 MNext
o Version 10 Disclaimer NICER-
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3.2.6 Briefcase

The facility enables Judges to view previous allocation's dashboard. Once the briefcase tab is
opened, the user will be prompted to select a court and the date range for which the allocation

isto be viewed.
Upon selection of the court, théetails of the cases become visible.

@ Digital Courts

File Edit View Window Help

Districtand S... ¥

@ Dashboard = Cause List @ Pending @ Disposed & Imp Case i Calender

1-District and... ~

Age B Case Type Criminal | Both B Disposal Type [ -
®oaaa= =
15 10
0s
- 06
10 04

/E/ E/
|
&
oo
p—
-

1] Version :1.0

Disclaimer

Select Designation Alerts Imp Cases
Shopal:District And Sessions Court Bhopali Ad.. e P mm Show[10 v|entries Search:
St.No. Case No./Disposal Date ¢ Party Name ¢
01-10-2013 To 03-04-2022 Contested 30 99 129
No data available in table
Uncontested 1 3 4
Showing 0 to 0 of 0 entries Previous  Next
Total Disposed 390 676 1066

3.2.7 Calendar
Similar to JustlS mobile app, cases for selected date are listed
counts.

along

@ Digital Courts

- o x
File Edt View Window Help
@ Dashboard = Cause List @ Pending @ Disposed * Imp Case & Briefcase
Showing result for : 16/11/2022
o November 2022 o
Civil Cases (8) , Ready (4) , Unready (4)
Su Mo Tu We Th Fr sa
Sr No Purpose Count
1 2 3 4 5
1 Final Hearing / Final Argument Matters 1
[ 7 8 9 10 1 12
2 Matter Relating to Hearing Of Interim Application 1
B 14 15 15/ 17 18 19 3 Matter Relating to Recording of Evidence in Civil 3
20 n 22 23 24 25 26 4 Miscellanceous matters not defined otherwise 3
= =N
27 28 29 30 Criminal Cases (8) , Ready (2) , Unready (6)
E@ [ o]
SrNo Purpose Count
1 Argument before Charge / Charge 1
2 Bail and Ancillary Matters 1
3 Final Hearing / Final Argument Matters 2
4 Matter Relating to Recording of Evidence in Criminal Matter 1
3 Miscellanceous matters not defined otherwise 3
1] Version :1.0 Disclaimer BEEL Mo,
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3.3 Paperless court

The menuenables judge to review all the case details and documents related to the case. The
cases may be searched individually or through cause list.

Select Paperless coult View case pleadings

3.3.1 Individual Cases
The form enables Judge to searnbividual case.
@ o o

File Edit View Window Help

District and Se... ¥ Select Designa... ¥

View Case

[# Individual Cases i= Cause List

Show |50 | entries 3
Establishment District and Sessions Court, Khandwa v | CaseType Search:

Case No 105 Year 2021 ﬂ

File Name L Uploaded on &

Case Pleadings

tate i CHARGE & 02-08-2022 Q

5 EXAMINATION OF ACCUSED-CONFESSION . . . o
U-5 164 OF CR. PC. &

B INDEX & 02-08-2022

4 NON ADMITTED DOCUMENTS & 02-08-2022 @

5 ORDER SHEETS & 02-08-2022
ORDERS-JUDGEMENTS-APPEAL-
REVISION-BAIL ORDERS-SUSPENSION

6 02-08-2022 @
ORDERS-CERT. UNDER 428 CR.P.C.-
SENTENCE WARRANT &

7 OTHER DOCUMENTS & 02-08-2022

8 PROSECUTION ADMITTED DOCUMENTS & 02-08-2022 3

5 PROSECUTION CASE-CHARGE SHEET- 2082020
COMPLAINT &

0 PROSECUTION-COMPLAINANT EVIDENCE . . o
L]

1 CRA_105_2021_SUKHLAL_VS_STATE & 13-10-2022 ©

) B BN . National
Version :1.0 Disclaimer ERSEE mmmmu

2 KSy GUKS aeaidSy Aa 2FFtAySs 2yteée OldasS fAal
is displayed.
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3.3.2 Cause List
ReferSection3.2.2for details.
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